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Hon'ble Mr.M.P.Singh, Vice Chairman .
gon'ble Mr .Madan Mohan, Judicial Member -

/
g B.S .Maha

S/o Shankar Rao Maha

Retired Upper Division Clerk

office of Commander, Works

Engineering, Jabalpur.

R/o Block No.J, H.No.17 .

Hathital Colony, Jabalpur. _ +.e..Applicant

(By advocate Shri A.L.Kocchi on behalf of
Shri M.R.Chandra)

Versus - Y
l. Union of India through
Secretary, Ministry of
Defence, New Delhi.
2. The Chief Engineer,
Central Command
Lucknow.

3. Chief Defence Account (Pension)
Allahabad (U.P.) .. .Respondents

(By advocate Shri s.A.pharmadhikari)
ORDER

By Madan Mohan, Judicial Member

By £iling this oA, the applicant seeks the following
main reliefs:

(i) To direct the respondents to compute and
calculate from their own records about
the delayed period of payment of the
interest due to payment of retiral benefits
beyond the stipulated period of 3 months
from the due date of payment, furnishing a
calculation sheet of the interest to be
paid thereon. »

(ii) To further direct the respondents to make
payment of interest so computed and
calculated at a reasonable rate.

as atated by the applicant

2. The brief facts of the casefare that the applicant

is an[S;;er pivision Clerk of Commandant Works Engineering,
Jabalpur who retired on superannuation on 30.9,1996, In
accordance with the OM issued by Govt. of India, Deptt.

of Pension and P.W, payment of all retiral benefits

are'ﬁo be paid within 3 months of its due and it cannot

be delayed beyond a period of 3 months. If such paymént

is delayed by more than 3 months, the employee concerned
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'is entitled to receive and be paid interest at the rate
applicable to GPF deposit for the entire delayed period.
Respondents 2 & 3 are jointly and severally responsible
for timely payment of retirement dﬁes within a period

of 3 months of its due. Since no'disciplinary proceedings
were pénding against the applicant he was fully entitled

to be paid his retiral benefits within 3 months of. its dué‘
fhe applicant haé giQen the details of,the delayed payments
gf\retiral benefits on which the applieantc claims interest
as per rule, in para 4.6 of the oA. The a?plicant made a
representation to the competent authority for arranging‘
payment of interest on ;he retiral amount paid after a
lapse of 3 months on 17th March 2003. But nothing has

been heard about it. ﬁence this oA is filed.

3. Hear, _Dthe learned counsel for the parties. It is
argued on behalf ofithe applicant that according to para
4.6 of the oA Sl.No}l, the amount of pension commufed

value was'deiayed by a period of one year; the amount of
DCRG.at S1.No.2 was also delayed by one year; the commuted
value of pension at Sl.No.3 wés delayed by two years:; '
DCRG on_revisién & refixation of pay at Sl.No.4 was delayed
by two years; difference in pension on revised fixation

at S1.No.5 was delayed by 4 years and 8 monﬁhs. He hés'
also mentioned the total amount -due and fhe date of actual
payment and last he has mentioned the interest due at the
rate of 15% per annum. He has claomed the total interest
due as Rs.70967/-. our attention is drawn towards the
applicant's'representatién Annexure Al and the legal notice.

marked as Annexure A2,

4. In reply, the learned counsel for the respondents
argued that the applicant was retired from service w.e.f
30 Sept. 96 on attaining the age of superannuation. The

pension documents in respect of the applicant were submitted
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tp HQ Chief Engineer, Céntral Command, Lucknow vide
letter Bated 30.12.95. The HQ Chief Engineer, Central
Command, Lucknow further submitted the documents

duly scrutinized to Chief Cpa (Pension), Allahabad
vide letter dated 13.1.96 for sanctioning the pension/

gratuity awards. Chief Cpa (Pensién) Allahabad has

| grantéd the pensionary awards vide PPO dated 29.6.96

received by CWE Jabalpur through Chief Engineer,
Central Command, Lucknow vide letter dated 11 7.96.
PPO was submitted to indivddudl's bankers Central

Bank of India MP Housing Board, Hathital, Jabalpur
uhder CWE's Jabalpur Registered letter dated 9.9.96
for crediting the amount into account of the applicant
(Annexure R-II). The ordérs for.implementing revision
of pension/gratuity and commutation of pension were |
received late in 1997. A large number of cases for

revision of pension and various tasks like publication

- of pPart II orders, prepération of du%gﬁrawn statement

of the past period etc. were involved. There was slight
delay in issuing revised PPO. However, the delay was
not intentional and there was ho Qilful default_on

thg part of the respondents but due to lengthy departé
mental channels which involve the decision of various
policy matters, publication of Part II orders of fixation
of pay and audit verification etc. and this fact wés
knoﬁh to the applicant. Hence the 0A ééé without merits

and deserves to be dismissed argueggﬁhe counsel for

the respohndents,

5. After hearing'the learned counsel for the parties

and careful perusal of the records, we find that
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the applicant retired on 30.9.96.0n attéining the age
6? adperanﬁuati&ﬁ. The applxcant submi tted the relavant
to thes respondents.’
papers of pansion, gratuity etc.z?he respondents forwarded
these documents to the oencernad authorities from time
" making
to time, On/final settlement of his dues by the respondents
we find that the respondents have a;ready sanctioned
the pehsioh ahd gratuity of the applicant vide PPO No,
C/ENG/10275/96 dated 29.6.96. This fact has not been
controverted by the applicaﬁt by way of any rejoihdar.
Hence, the respondents cannot be said to have Q:?ﬁdelayad
the payment of retiral dued of the applicant, Thus the
applicaﬁt is not entitled for the ihterest‘oh the alleged
amouﬁt As regard the payméﬁt of iﬁtarest on arrears whish
was ﬁ;id after reﬁlsed ﬁzf pay flxatlon conscquant to the .
recommendation of the Sth Central Pay Comm1331on, We find
that on'thls amount also the applicant is not entltled to
get the interest because the recommendation of the 5th
Central Pay Commission was accepted by the Government and

instruttions in this regard were issued later by the

Governmeht.

6. In this vieu of the matter, the applicant is not
entitled to get any relief in this OA and the same is
liable to be dismissed, Aecordingly the OA is dismissed.

No costs.
| @g}u
(Madan Mohan) (M.P. Singh).
~Judicial Member Vice Chairman
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